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8. M/s. Kinnison Jute Mills Company 
Ltd.

9. M/s. Engel India Machines & 
Tools Ltd.

10. Dr. Paul Lehmann (India) Limit^J.
11. M/s. Lily Biscuits Pvt. Ltd.

(c) and (d). Central Government do 
nc‘t provide any direct financial as«'st
ance to the State, Governments for ma
naging and reviving the sick industrial 
undertakings whose management 1ms 
been taken over under the Industries 
(Development and Regulation) Act. 
The. Government of West Bengal hû  e 
taken responsibility of financing such 
industrial undertakings whose m an age
ment has been entrusted to the.n. 
either directly or through arrange
ments with banks and financial insti
tutions.
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Enactment of Laws to declare asse&ts 
by persons Holding Public offices.
8405. SHRI S. S. LAL: Will the Min

ister of HOME AFFAIRS be pleased to 
stote:

(a) whether any efforts have been 
made to enact laws requiring holders 
of public office to declare their assets 
immediately on assuming or quitting 
office;

(b) if so, the nature ;if the sieps
taken in the direction; and

(c> if not, the reasons for the same?
THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS 
(SHRl DHANIK LAL MANDAL): (a) 
to (c). There is already a Code oi Con
duct for Ministers, which provide*: lor 
disclosure to the Prime Minister of all 
assets, liabilities and business interests 
of the Ministers as well as their farhily 
members, on assuming office and an
nually thereafter. The Government
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hive also decided to bring forward 
suitable legislation requiring all Mem
bers o| Parliament (including M a s 
ters) to declare their assets, liabilities 
i?nd business interests. The modalities 
in this regard having been worked out 
the Government propose to discuss 
specific issues m regard tn the iropns- 
ed legislation with the Leaders of Op
position Parties in Parliament. The 
process of holding such consultations 
has since been initiated. Declaration 
of assets etc. by public servants f? re
gulated by the relevant conduct ru'ei*. 
There is no proposal under the consi
deration of the Government to make a 
similar law to cover other holders of 
public offices.
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No Permission to H.M.T. to manufac
ture Electronic Watches.

8407. SHRIMATI MOHSINA KID- 
WAI: Will the Minister t>f ELECTRO
NICS be pleased to st-ue:

(a) whether the Hindustan Machine 
Tools is not being allowed to produce 
electronic watches because of indeed




